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CENTRAL UNIVERSITIES (STUDENTS
PARTICIPATION) BILL*
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MR. DEPUTY-SPEAKER : The ques-
tion is :
“That leave be granted to introduce
a Bill to constitute Students’ Unions
and to provide for their representa-
tion in Central Universities bodies.”

The motion was adopted.
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UNIVERSITY GRANTS COMMISSION
(AMENDMENT) BILL*

(Insertion of new section 12A, etc.)
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MR. DEPUTY-SPEAKER : The ques-
tion is :

“That leave be granted to introduce
a Bill to amend the University
Grants Commission Act, 1959

The motion was adopted.
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REPRESENTATION OF THE PEOPLE
(AMENDMENT) BILL*

(Amendment of section 62-)
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MR. DEPUTY-SPEAKER : The ques-
tion is :

“That leave be granted to introduce
a Bill further to amend the Repre-
sentation of the People Act, 1951°".

The motion was adopted.
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ADOPTION OF RELIGION BILL*
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MR. DEPUTY-SPEAKER : The que-
stion is :

“That leave be granted to introduce
a Bill to provide for declaration of
religion by a ‘person on attaining
majority”.

The motion was adopted.
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CONSTITUTION (AMENDMENT) BILL®
(Amendment of articles 80 and 171)

SHRI C.C. DESAI (Sabarkantha) :
Sir, I beg to move :

“That the Bill further to amend the

Constitution of India be taken into
consideration.”

. This is a simple Bill. It relates to the
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